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\ .
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17« Lt. Governar,
through Chief Secretary,
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2. Director of Education,
Delhi Administration,
Directorate of Education,
01d Secretariat,

Delhio

3, Jeint Dirsector of Education (Admn.),

Delhi Administration,

Directorate of Education,

Uld Secretariat, :
Delhi eee Respondents

'(By Advocate & Brs. Avnish Ahlawvat)

BR DER (By Circulation)

Hen'ble Shri J.P.Shgfmg! Member (J) i
The Review Applicant has filed the petition for
reviswing the judgement dated 7.6.1294 by which the
relief prayed by the applicant in J.A. where he claimed
for assignment of due seniority on the basis of length
of service. None appeared at the time of hearing on
behalf of the applicant The counsel for the respondents:
appEaréd. The applicant has filed the U.A. after he
has already retired Fﬁoﬁ service from the post of

Sr. PET, The ground for review is that the judgement'

has been passedlin the absence of apﬁlicant,fhat cannot




N

be taken as a ground to revieu the judgement. The othe
ground 1s that the issue in CUP 935/76 was not similar

te the present issue involved in the case of the appli-
cant. This matter has élready'been discussed in the
judgement and the interpretation placed by the dppliqant
in the R.A. cannot bBe allowed to re-cpen the case, Grounds
(d), (e) & () do not actually make out any ground and
are arcumentative in nature. The material point has been
fully discussed in the'body of tha judgement and there

ié no error‘app?néﬁt on the face of the judgement ..

The appliCafion, thereforé, is devoid ;F merit and

is dismissed.

Soonaes

g , (J.P. Sharma)
Member(A) Member ()
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